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MR. DEPUTY CHAIRMAN: Let me
hear, What is your pointg of erder?
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The hon. Minister, please,

(Interruptions)

~ PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Sir,...

.- MR. DEPUTY CHAIRMAN: You can
say anything, Mr. Bhattacharjee,

. 'PROF. SOURENDRA BHATTA-
CHARJEE; You don‘t allow me. You
allow somebody else.

MR. DEPUTY CHAIRMAN: I will
allow you. Don’ worry,
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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

Reporteq Racial Violence and attacks
on the Tamils of Indian Origin in Shri
Lanka— Contd,

THE MNISTER OF EXTERNAL
AFFAIRS (SHRI P, V., NARASIMHA
RAO).: Sir, during the election cam-
paign for the District Development
Councils in Sri Lanka in May-June
1981, violence broke out in the Jaffna
ares leading to a number of casual-
ties and considerable destruction ot
property. A State of Emergency was
declared and the situation was even-
tually brought under control with the
help of the armeq forces. There has
heen a recurrence of violence in the
last few days. This has been concen-
trated around Colombo and in the
estate areas ip the centre of the
istand. The main victims are Tamils,
the majority of whom are workers in
the estates. There have been a num-
ber of deaths and numerous incidents
of arson, looting and violence. Several
thousand estata workerg have been
forced to abandon their homes, The
Government of Sri Lanka hag again
declareg an emergency ahd the armed
forceg have once more beep talled in
to controp the situation, The Govern-
ment of Sri Lanka have also set up a
machinery for the rehabilitation of
those affecteq in the recent events, Due
to the confused situation, we have not
yet been able to obtain detailed in-
formation as to how many Indian
nationals have been affected.

Sir, after this, I will be placing be-
fore the House the latest position.
There are some figures which have
come, At the time when thiy was
drafted, we did not have these figures.
I have some figures now. 1 will share
those figures with the House.

The Government of India have been
in constant touch with the Govern-.
ment of Sri Lanka since these deve-
lopments began and expressed our
concern to them. They have kept us
informed of the turn of the eventgs and
the steps taken by them, stating that

-
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they view these events with the ut-
most seriousness and are determined
to restore normalcy. The Government
ot Sri Lanka have informed us that
there have been no untoward inci-
dents in the last three days and that
a climate of confidence is being built
up.

- These events are essentially an in-
ternal -affair of Sri Lanka. Neverthe-
less, I am sure that Members of the
House do share the toncern of the
Government of India over these deve_
lopments since they affect a large
number of persons of Indian origin
and possibly some Indian citizens, It
is, there fore, our hope that the Gov-
ernment of Sri Lanka will succeed in
its efforts to put an end to the present
violence and to restore confidence, so
that the present difficulties would be
soop resolved and ng shadows are cast
on the traditional close relations
which exist between India and Sri
Lanka.
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Sir, in addition to this, as I was
just saying, at Ratnapura refugee
camp there are 110 persons of Indian
origin, .of whom 15 are Indian citizens
while some others claim to have ap-
plied for Indian citizenship. The bulk
of the refugees returned to the estates
on the 20th August, The majority of
the refugees are Sri Lanka citizens or
Stateless, A similar situation exists at
Palmadulla. The Indian citizens were
told that, if they wished, our High
Commission would assist them to re-
turn to India immediately. Overall
the situation has been brought under
some control by the Army and confi-
dence ig returning - to the estates
slowly. We estimate that there may
still be about 4,000 refugees at Boga-
wantalawa and Maskeliya which -were
visited by our Firsy Secretary in the
High Commission at Kandy om the
20th. This js the latest position we
got this morning,

SHRI M. KALYANASUNDARAM:
Sir, at the outset I want to bring to
the notice of the House the way in
which the Sri Lanks Police have dealt
with an -Indian newsman, i.e, a senior
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editoy of Indiq Today, the magazine

published from India. He had gone
there and he was arrested and he was
ill-treated. His camera and other
things were seized: He is still in cus-
tody .there, 1 am sure all sections of
the House will join me in requesting
the External Affairs Minister to- get
the release of 1his newsman imme-
diately and get him repatriated to the
motherland, e TR

SHRI G. C. BHATTACHARYA
(Uttar Pradesh): Yes, we al} request
that thig should be done.

SHRI M. KALYANASUNDARAM:
That is No, 1, No, 2 is about the weak-
nesses of our High Commission. A
country’s importance does not depend
on its size. There have been historical
and traditional relations between our
country and the Island. We should
have some eminent person there as the
High Commissioner and the High
Commission in Sri Lanka shoulq be
strengthened.” In the ‘past, the House
will recall, we had such p great- man
as Shri V. V. Giri as our High Com-
missioner there. The present High
Commissioner is so very weak. I do
not want to go into details. 1 will re-
quest the hon. Minister for External
Affairs to investigate the causes of
the weaknesses and, if necessary, to
re-organise the - High Commission
suitably so that il wili be able to dis-
charge the duties properly in his.aori-
tical period, Sir, now let me come to
the point, It is 5 matter of great con-
cern for all Indians, whether we
are in the North or in the South. It is
not correct to think that all these
Tamils in Sri Lanka dre settlers. That
ig a wrong impression in the minds of
some people. There are two kinds of
Tamils: One, the Tamils of Eela
Naady, that is the North-Western and
the North-Eastern regions of tha
island. They are ag old as the Sinha-
lese. They ate the citizens of that
land, Sri Lanka, as much as the
Sinhalese-speaking population, Tra-
ditionally they have been very close,
I have visited the place last time after
the riots in 1977. 1 had met the Sinha-
lese people. I have met our Tamil

-
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people there, andg I am speaking from
personal knowledge, The Sinhalese
speaking people or the Tamil-speaking
people have great:love for our coun-
try, India, They want our friendship
to continue. They want our {rade re-
lations to continue. They wang our
cultural relations to coninue. I am
speaking from personal knowledge.
That is the position of the people.
Here it is made to appear as if the
Sinhalese people are atfacking the
Tamils, That is where the mistake has
taken place. QOur Government also
seems to be under the impression that
it is a riot between the Sinhalese-
speaking people and the Tamil-speak-
ing people. It is a terrorist method.
Sir, we Indiang or this House cannot
be indifferent. We cannot close our
eyeg and shut our ears to what is
happening in Sri Lanka, thinking that
it is an internal affair, If thig is an
internal affair, then, what right have
we got to speak about the United
Kingdom and what right have we got
to speak about the racialism in South
Africa? So, here, this should be view-
ed in the context of the global attempt
of certain imperialist powers against
us, against our country, in Pakistan,
in Bangladesh, in Ching and in Sri
Lanka, Sri Lanka occupieg a very cri-
fica) place geographically ip the Indian
Ocean. It is 20 miles from our
shores. Some parts are even lesg than
that. We should look at it from that
point of view. Here are some details
which I want to give to the House.
As I have already said, there are two
types of Tamils; One, the indigenous
Tamil, and the other, the Tamil wor-
kers who went there some four gene-
rations ago to work in the plantations
and to clean the streets of the cities
like Columbo. In 1964, when they
introduced the new Constitution, they
thought that the working class might
be left-oriented, and so, they disen-
franchised about 15 lacs of the plan-
tation workers and the municipal
workers before 1964. Our Govern-
ment in their anxiety to build friend-
ship with Sri Lanka, created a new
calegory, that is. the category of the
people of the Indian origin. THEY
went there three or four generations

[2] AUG. 1981 ]

urgent public 23R
importance

ago. Through the Srimavo-Shastri
Pact this category was introduced. -
This is the beginning of the trouble,
This is weakness of the whole situa-
tion. They did not go there recently.
They went there to build the planta-
tions some centuries ago. By this
time it will be four generations or
five generations. By their sweat and
labour they have built tea gardens
which yield 80 per cent of the revenue
of the country. This is the position,
and this is what we should see. They
are left nowhere. They are called
the statelesg citizens. The weakness of

the pact which was entered at that
time can be seen well now. They
have repatriated only about 3 lacs of
people. The Government of SH
Lanka has given citizenship to a little
over 2.5 lacs of people, not necessarily
to all these workers. It is all given
on the basjs of pick and choose ac-

cording to their choice. Nearly 10
lacs of people who are categorised as
the people of Indian origin, are left
there. And they are nowhere. There
is no protection for them. The other

population, the Eelanaadu Tamil peo-

ple are about 40 lakhs. Altogether
there are about 50 lakhs of Tamil-
speaking people and about 90 lakhs
of Sinhalese-speaking people. This is

the population of that country. We
in India wish them well. It is a ma-
ter concerning human rights

and  democratic values of that

country itself, whether the

people speak Sinhalese or Tamil. So,
ulfimatedy. . . (Time-bell  rings).
Kindly excuse me. It is such an im-
portant ang sensitive question. ..

MR. DEPUTY CHAIRMAN: The
time is limited. Ten minutes are
already over. Please conclude now.

SHRI M. KALYANASUNDARAM
If you interrupt me. -

MR. DEPUTY CHAIRMAN: You
cannot discusg indefinitely. There.is
ng time. (Interruptions).

SHRI M. KALYANASUNDARAM:
Now, we wish then well. We want
our traditional friendship to continue,
whatever may be the attempt of the
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present Government there to drag
their country towards the imperialist
camp, towards the ASEAN in this
region. And it works counter to the
foreign policy of our country, What-
ever may be the provocation from
this neighbouring country, I am sure
our Government will not lose its
balance, and we will stick to our
tradition of non-alignment, anti-impe-
rialism and close friendship with nei-
ghbouring countries, But that should
not be misused. Recently, just a few
years ago, they handed over Kachcha
Theevu to Sri Lanka. Whether at the
time of the Sirimavo-Shastri Pact or
at the time of handing over Kachativu
to Sri Lanka, the State Governments
of Kerala and Tamil Nadu were not
at all consulted, True, External Aff-
airs ig the prerogative of the Union
Government. But we in the State
are closer to these people. Should
they not consult us? Even when Mr,
Bhaktavatsalam was the Chief Minis-
ter, he was not consulted at the time
of the Shastri-Sirimave Pact. This is
the situation, Still we put up with
it because we were ‘anxious that
the friendship between Sri Lanka and
India should continue. Even today
we are not going to shift from that
position, But what is happening
now? It is terrorism. The hon. Mi-
nister just now gave us the facts.
But these facts are not adequate.
We are geiting more than these.
These are official figures. Our
officials are not allowed to go to these
places gs they like, So, the facts
are .misleading. The situation is much
more serious. Here is a statement by
the Communist Party of Sri Lanka.
Nobody will accuse ...

SHRI P. V. NARASIMHA RAO: I
would just like to add at this junc-
turg that thig information which I
gave is the latest information, rer
ceived from the High Commissioner
after his visit to Ratnapura. It is not
ag it he has not been allowed to go
there, He did visit there .

SHRI M. KALYANASUNDARAM:‘
I stand rlorrected. But the figures
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supplied to him would be from the
Sri Lanka Government.

SHRI P. V. NARASIMHA RAO: 1
am only saying that he went there...
(Interruptions).

SHRI M. KALYANASUNDARAM:
Whether it is in regard to the Jaffna
area, that is the Tamil area, or it is
in regard to Ratnapura, that is the
plantation area, the figureg that come
in the press are different from the fi-
gureg that come through  other
sources because the press is gagged
there. Nobody is allowed to gather
information there independently. That
is much more serious than an Emer-
gency. Here is what the Sri Lanka
Communist Party has to say. Nobody
accuses the Sri Lanka Communist
Party of consisting only of Tamils.
The majority of its leadership con-
sists of Sinhalese and the majority of
ithe party members consist of Sinh-
alese, The Communist Party of Sri
Lanka enjoys the support of both the
Sinhalese and the Tami's. This is
what they have 1o say:

“The Communist Party of Sri
Lanka draws the attention of all
democratic forces and public orga-
nisations to the need to be vigilant
concerning, and oppose, the grow-
ing trend towards State-gponsored
and State-patronised terrorism.”

Kindly note—“State gponsored and
State-patronised terrorism”,

“ .. Thig trend which Ybegan
with the killing of the {rade union
martyr Somapala during the 1980
picketing campaign, hag now been
repeated on an even bigger scale
in Jaffna.”

That is, the Tami area. This i3 a
quotation I give from a resolution of
the Politburo of the Communist Party
of Sri Lanka. I agree that ultimately .
the solution should be found by the
democratic forces in that country, the
democratic and secular forces in that
couniry, We are not here discussing
to suggest to the Clovernment to send
our army. 'Their own army, navy
and air force have failed to restore
order. That has 'been admitted by
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Mr. Jayawardene himself that the
deployment of naval force, air force
and army could not help. Therefore,
it is a warning. Not only what is
happening in Sri Lanka is a warning
and a lesson to all thoise who invite
multinationals, who invite IMF loans
—that is what Mr. Jayawardene has
done. Though a small country, 400
¢q. miles around Colombe is trcated
ag a free trade zone. and Trincomalee
is now jeased to the Americans as a
sub-base for Dicgo Garcia because in
Diego Garcia there is no social life
for the American soldiers and ratings.
So they wani to be sent fo Trinco-
malee, just twenly miles from our

shore. What for? For having social
life. What do they mean? I am
sure, the self-respecting Sinhalese

people in their true tradition will not
tolerate it. This is how it is being
converted under the Uniteq Nationa-
list Party Government led by Mr.
Jayawardence, This is what our Gov-
crnment of Indig should know in the

context of ‘the global imperialist
strategy towards India. towards
Indian Ocean. This is what they

should know.

Another very important point here
is thai Sri Lanka air force is going
to have a practice over the Paik
Straits and the Gulf of Mannar. That
is, the sea dividing our shore and the
Sri Lanka shore. They are shallow
waters. The main thing is about
fishing. The -lives of three lakh
fishermen arc affected. They want to
put bombs there. That means. not
only during the bombings and durnng
the period of exercises that the fisher-
men will be deprived of their liveli-
hood, but for some years to come
the fish will disappear from that area.
1s iz not politically and economically
directed against our country? It is
an attempt to destabilisedq the eco-
nomy of this country. There is the
least doubt about it. Tn that marine
zone the Japanese. the Taiwanese, the
Americans, join together to destabilise
our economy. That is the purpose of
thic 400 mile area around Colombo.
These things must be understood
properly. So, “to hide all these things,

760 RS—8.

[ 21 AUG.

1981 ] urgent public 226
importance
high prices, growing unemployment,

high rate of inflation, increasing
foreign debt, the whole country is
being mortgaged by the United Na-
tionalist Party to the imperialists. To
hide that fact they are whipping this
communal riot. They want to take
shelter under the communal riot".
This is what the Government of India
and the people of this counry must
know, That is why I took the trouble
of raising this point. It js not a matter
concerning the people of Tamil Nadu.
It is a matter concerning the people
of the entire country, the people of
entire India, who believe in demo-
cracy, who believe jp anti-mperial-
ism. This morning when the Minister
was answering this question, he was
in difficulty to explain how the im-
perialists are interfering or obstruc-
ting the global convention. So, the
imperialists are very active not only

. in Pakistan, not only in Bangladesh;

they are active in this island also
though this island may he very small.
This is what our country, our Gov-
ernment, should know. And this
Government, led by Mr, Jayawardene,
is in league with it. So I agree that
it should be tackled very carefully.
It is a sensitive issue. I cannot sug-
gest that you should send our army.
1t is not our tradition. So what
should you do? Xindly review the
economic arrangements. Please libe-
railse, Our papers cannot go there
and their papers cannot_ come here.
Take up this issue and expose those
people. Traditional items of exports
to Sri Lanka—take up that issue. You
can show your real face. So, the Go-
vernment of Sri  Lanka is acting
against the interests of Indja and
India-Sr1 L.anka relations. This 18
the point that our country should
know.

One more point. There are abhoul
ten lakhs of Stateless persons. Even
the National Union of that country
has demanded that Sri Lanka Gov-
ernment should give full-fledged eiti-
zenship and grant all consequential
rights such as franchise, employment.
ete. to all people of Indian origin
except to those who may hereafter
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make fresh applications for Indian
citizenship. This is a very import-
ant question. Are we in a position
to take back all these 10 lakh people?
If so, where can we keep them? And
they are not willing to come back
also. Whether they are of Indian
origin or not, they should not be
repatriated to India,

SHR] P. V. NARASIMHA RAO. The
basic consideration which 1ihis House
has to keep in view is that this is a
delicate matter which impinges on
our. relationg with our neighbour.
There is some trouble. We would not
like to add to that trouble. 1 am

placing all the facts, as they come,
before the House, Therefore, 1 will
not go info questions not directly

connected with the riots. These ques-
tiong could be gone into separalely,
There is  nothing to hide, If you
want to have a discussion or debate
on what is happening on the repatri-
ation issue, I am prepared to place
all the figures before the Housc. Let
us not link these two things, although
I do know there could be a relation
between them. But let us confine
ourselves to the subject-matter ot
the Calling Attention ...

SHRI NARASINGHA PRASAD
NANDA (Orissa): Even your state-
ment did npt reveal what was the
immediate cause or provocation for
these large-scale rlotg there. You
should have enlighteneg the House
on that point.
sampe darkness as before.

SHRI M. KALYANASUNDARAM:
How do you expect the Minister to
say that? Sri Lanka Government is
giving gsupport to this,

SHRI P. V. NARASIMHA RAQO:
Let ug return to the subject I woutd
like to respond to the questions rais-
ed by Mr. Kalyanasundaram

SHRI M. KALYANASUNDARAM:
First, about the Indian journalist.

We are groping in the
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MR. DEPUTY CHAIRMAN: Do
not be impatient,

SHRI P. V. NARASIMHA RAO:
I was going to start exactly from
there. 'The press report that a jour-
nalist belonging to “India Today” has
been arrested is not correct. His
cameras were impounded. But the
Foreign Ministry is taking action to
return ithem. Thjs is number one.

SHRI M, KALYANASUNDARAM:;
Is he not under police custody?

SHRI P. V. NARASIMHA RAO:
He has not been arrested. This is the
latest information.

SHRI M. KALYANSUNDARAM:
I3 that information given by the Sri
Lanka Government?

SHRI P. V. NARASIMHA RAO:
This is the information which we got
from our Acting High Commis-
sioner. .,

SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh): Where is he now?
He may not have been arrested legal-
ly...

MR. DEPUTY CHAIRMAN: Let
him complete it. Please allow him to
complete his reply.

SHRI P. V. NARASIMHA RAO:
I have nothing to hide. 1 am getting
information by the hour. I am placing
it before the House. TIf there is any-
thing still wanted, I am prepared to
get it and give it to any hon Member
who wants it. The point is that a
situation iy developing and evolving
Fortunately report is that it is being
brought under control slowly and
gradually.

SHRI JAGDISH PRASAD MA-
THUR: About the
enquire where he is physically pre-
sen! now,

SHRI P. V. NARASIMHA RAO:
At quarter to one where is he? Sir,
the High Commissioner has been com-
mented upon. I would like to tell

journalist kindly ¥
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Mr. Kalyanasundaram and the House
that our High Cimmissioner in Sri
Lanka is one of the top diplomats of
this country and he is not a junior
officer and has not been sent there
recently.

- SHRI M. KALYANASUNDARAM:
What about the complaint that faci-
lities were not given to the victims?

SHRI P. V. NARASIMIIA RAO.
He ig one of those who are at the
top and it is not fair to trace any-
thing happening in Sri Lanka to any
alleged weaknesg of the High Com-
missioner. That is not correct

SHRI M. KALYANASUNDARAM:
Even the repatriates are complaining
that they were not given proper faci-
lities. If you want the details, I will
send you the details,

SHRI P. V. NARASIMHA RAO:
You can send me the details. Bui,
whoever 1s the High Commissioner,
in an extraordinary situation like this
there are bound to be certain incon-
veniencesg and we shall certainly look
into those things. But, to trace these
things to the weakness of the High
Commissnoner.

ISHRI M. KALYANASUNDARAM:
I said “High Commission®

SHRI P. V. NARASIMHA RAO:
That is not correct. If there is zny-
thing further to be done, if the High
Commission is to be strengthened, if
ihere is any lack of staff, may be io
cupe with a situation like this, we
can certainly look into all those
things. But I would like to say that
it is not the High Commissioner who
js weak or anything like that. The
fact of the matter is that they are
faced with a very very difficult situ-
ation. For instance, in Irag, when an
extraordinary situation was faced,
every embassy, “every office. was
under tremendous pressure. ..

SHRI M. KALYANASUNDARAM:
1 agree,
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SHRI P. V. NARASIMHA RAO:
...and we have to see, considering
that pressure, whether they are doing
well or not and 1 have no doubt that
our High Commissioner in Sri Lanka
has been doing well. If there are
any further matters to be looked into,
I am always prepared to have tha‘
information from the honourable
Members and see that they are look-
ed into,
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Then, Sir, it is true that there are
original inhabitants of Sri Lanka
among the Tamils, It is not ag if all
the Tamils have gone from India and
are of Indian origin. But the fact
remains that, whether they have gone
four generations back or five genera-~
tions back, those who bave gone
from here are technically termed as
those of Indian origin, and those who
did not go from here would not be
of Indian origin, Therefore, there
are Tamils of Indian origin and
Tamils who are indigenous, as old as
the Sinhalese. So, I have no quarrel
with that analysis given by Mr. Kal-
yanasundaram, But it so happened
that in these riots the victims have

been the Tamils. I never said.
“Tamils of Indian origin”. I say.
“Tamils”. This is the fact and I can-

not suppress it and, therefore, T have
told you that Tamils have been affec-
ted, a majority of them have been
pffected. I have also told you that
among the refugees, there are Sri
Lanka citizens as well as Stateless
persong because, when a riot {akes
place, no one picks and chooses. The
emotions that are aroused in g riotous
situation affect everybody with the
result that among the refugees there
are Sri Lanka citizens and also those
who are Stateless and also Indians.

SHRI M. KALYANASUNDARAM:
When the honourable Minister uses
the term “riot, what goes he meant
by it? Is it that the Sinhalese en
masse went out ang attached? I have
said tbat it is State-sponsored terro-
rism. What ig your information?

SHRI P. V. NARASIMHA RAO:
T said that when riotg break out, il
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is not that *X” has started and “Y”
hag been the victim. Riotg break out
in o manner which it is impossible to
define, to say who hag started it or
which section started it, how it has
been started, and so on, we can never
go into those matters and it is impos-
sible, Even if the Sri Lanka Govern-
ment appoints a Commission,  there
will be many versions of this...

SHRI M. KALYANASUNDARAM:
They may not publish the facts at
all

SHRI P. V. NARASIMHA RAO:
...as to who started it or when it
started at a given place, Thevelore,
it is no use going behind the riots. The
question ig that herc we are faced
with a situation and we have to gee
that the situation iy defuseq and the
defusing of the situation ig goinz on,
as we understang it, slowly and gra-
dually, but in the right direction.

Sir, when I say that it is an internal
affair, 1 think 1 am on very firm
ground, Clearly the controlling of the
law and order situation within a
country is the internal affair of that
country.

SHRI M. KALYANASUNDARAM:
Nobody disputes that,

SHRI P. V. NARASIMHA RAO: At
the same time, I have said that we are
concerned and it is exactly the same
thing that we are saying in relation
to UK and in relation to any other
country and there is no coniradiction
in this, It has to be admitieg that
it jg an internal affai, and we cannot
possibly do anything =about it, We
only hope that they will control it,
But, at the same time, expressing con.
cern is something which is quite legi-
timate. That we have done. And
that is why 1 said the entire House
shareg the concern of the Government,

\
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So on this we are at one. There is no
difference on this,

SHRI M, KALYANASUNDARAM:
Good.

SHRI P. V. NARASIMHA RAO: Sir,
about the Srimavo-Shastri Pact as 1
said, this is no directly  concerned,
and, in any cas?, a pact which was
concluded in 1964, whatever its pres
and cons, whatever its rationale, it is
too late in the day for us to go back
and say that iy was not properly done.
What is now possible is implementa-
tion, early implementation of the pact-
a pact that was entered into in 1974,
The time factor is important in this
because the term of the pact is coming
to ap eng this year, in 1981, That is
why I submitted in the other House
that we are taking steps to see that
there is no gap. We are in touch with
lthe Government of Sri Lanka., Mr.
Kalyanasundaram has pointed outi
that it is not a small question of ari-
thmetic, counting heads ang taking
them., We will have ty see if the man
really wants to come here, 1 have
submitted in the other House that it
is a very important factor today, The
economic conditiong there have chang_
ed, conditions of life have changed,
and he may make his owpn comparison
with what he has there ang what he -
is likely to have in India if he is re-
patriated. Therefore, all these ques-
tiong have to be gone into first by the
person concerned and then by the
authorities. This takes time. But we
are trying our best t; see that there
is no gap between these two, angd we
will see that some satisfactory solu-
tion ig arrived at. Qur Secretary,
who is in charge of this region, has
been there, He raet the President
himself, and the Presiden; admitted
that this matter brooks no delay and
it will have to be looked into at the
earliest, So the mattey is being lonk-
ed into.

This is all I can say on the questions
raised in regard to this, I agree that
one or two other questions have been
raised which are not connected with
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this. But in order to keep the record
slraight, I should say that on the ques-
tion of Kachativu, we had constant
consultations with the Tamil Nadu
Government before a decision was
taken to implement it. In the present
situation we have had discussions with
the Chief Minister of Tamij Nadu.
whg is constantly in touch with the
Government, He came and saw the
Prime Minister the other day and we
are also in touch with him,

-

Then, Sir, on the question of Air
Force exercises, J understand that this
news is not correct. The Sri Lanka
Air Force is not undertaking any ex-
ercise, near our shores. Thig iy the
information which I have. We will
check it up still further. But for the
present, whatever information I have
had I am placing before the House,

MR, DEPUTY CHAIRMAN: Mr.
Ramakrishnan. B

i

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Mr. Deputy Chairman, Sir.
al the outset. 1t ig my humble submis-
sion thet the attilude of the Govern-
ment of India and the Minister in giv-
ing a very low-key approach to the
entire problem jg rather wrong, Sir,
you will have to understand the cen-
timents of the people of Tamil Nadu.
We are particularly concerned about
this issue because of geograpihcal,
" historical, and also ethnical interest,
as also because of th, proximity and
so many other factors. The Minister
would know what exactly is happen-
ing now in Tamil Nadu. There is no
question of politics on this issue. All
the parties| including the Congress
(1) have submitted a Memorandum to
the Prime Minister to see and inter-
fere in thig matter. Ang the students
have also started demonstrating about
this, What may happen after some
time i that this whole thing will go
out of proportion and become law-
and-order situation ip our country if
the Government of Indiz does not
take a much stronger attitude in the
whole thing. Well, I am one with the
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hon, Foreign Minister in appreciating
that Indo-Sri Lanka relations should
be maintained cordially in view of the
historical friendship between the two
countries. But that does not mean
that we can just say that we are hav-
ing discussions with the Government
of Sri Lanka. No doubt, it may be an
interng) affair of Sri Lankg but there
are so many things which happen in
other countries. It involves many
Indians, particularly there are three
clagses of Indiang there. the
Indiang originally  settled there,
persons who have gone there four or
five generations back, and the third
category of stateless people, That is
not the issue at all. When something
which affects the lives of hundreds of
innocent people is there, no country
can afford to keep quiet ang say that
they are having discussions, For ex-
ample, today, there was a news item
that in Nepal the effigy of Mrs. Indira
Galndhj was burnt. Rightly the Ex-
ternal Affairg Ministry and the Am-
bassador have given y protest note
And why was no protest note given
for this when the matter has not been
happening today or yesterday but even
in May and June the riots broke out
in Jaffna? And, again, after two or
three months. ... (Interruptions). I
agree that the External Affairs Minis-
try did a right thing in giving a pro-
test note. Sir, in May and June this
happened and, again  after three
months there is a recurrence of riots,
So, the External Affairs Ministry
should have acted more firmly on this
issue. And, secondly, Sir, the matter
has gone to such a proportion that
even g Minister of the Government of
Mr, Jayewardene, Mr. Thondarman
hag complained to him that even Tamil
plantation workers, innocent of any
political activities, have been singled
out for murder anq mayhem. Sir,
this is a quotation from Mr. Thondar-
man, 3 Minister of Mr. Jayewardene's
Government. This is not somebody
X, Y or Z saying. He has himself
complained. There iy a wholesale
genocide going on there, ang it is a
huge problem, Ang even this sort of
terrorism will be taken advantage of
by the anti-social elements and other
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elements, as Mr. Xalyanasundaram
said, and it will become an issue whicn
will definitely affect India in course
of time,

Secondly, Sir, thig sort of discri-
mination against the minority by the
majority is not something new. Even
as early ag 1977, when the Jayewar-
dene Government came into power,
they appointed a former Chief Justice
of Sri Lanka, Mr. M. C, Sansoni, to
go inlo the matter. And in his one-
man commission, he has come to the
conclusion that the Tamils were being
discriminated against and thig should
be stopped if bloodshed was to pre-
vented,  After that, in the last three
years, there have been six or seven
emergencies by the Sri Lanka Gov-
ernment to prevent the situation,
Therefore, it is not correct on the part
of the Government just to have this
low key discussion with the Govern-
ment of Sri Lanka, It should be raiseg
in the Uhited Nations, What for is the
UN there? If other country'; internal
matters cannot be taken up by some
other country, then the United Natiohg
can be dispensed with. Matters relat-
ing to Taiwan, China ang so many
otherg are discussed in the United
Nations. This is a matter where a
wholesale genocide is going on, Then,
Sir, look at the arrogance of the Sri
Lanka Government. Perhaps, the hon,
Foreign Minister may be aware of it,
A Cabinet spokesman, Mr. Anandatiss,
de Alwis, opn behalf of Mr. Jayewar-
dene, said that a foreign hand ig be-
hind the disturbance, Whom this
foreign hand implies, we do not know,
And he further says that he made. it
clear {0 a visiting foreign correspon-
dent that the Government woulg not
disclose the findings as to who the
foreign hand is. That means, it ig an
indirect imputation of some neigh-
bouring country. Tt is not saying that

India is doing it. It implies so many
things.

. MR. DEPUTY CHAIRMAN: Donf
read like that. It may be anybody.
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SHRI RAMAKRISHNA HEGDE
(Karnataka): He hag taken yz leaf vut
of our own Government,

SHR] R. RAMAKRISHNAN: Then
when it was pointed out to the Minis-
ter that the Government of India had
expresseq concern over the attacks of
Indian passport holders and citizeus,
look at the arrcgance of the Minister.
That man says, “Has Sri Lanka cun-
veyed any concern for the massacre
of the Assamese” Ig this a sensible
talk op the part of that Governmeaut?
Is any Sri Lanka national involveg in
Agssam? Is there any massacre going
on if Assam? There may be g pro-
blem in Assam. If Sri Lanka wauts,
let them expresg concern over it, Let
them give a protest note. What i this
arrogant attitude? And our Govern-
ment says, “No, no. We want friend-
ly relations. Bhai-Bhai will do’
This is wrong. 1 feel that the Govern-
ment of India should take wup this
matter more strongly first through
the normal diplomatic channel; by
giving a protest note, and then later
with the United Nations, if it is re-
quired.

235

Then, Sir, there is one mor¢ thing.
Thousands of innocent estate workers
have to tread through snake-infested
forest. Our Government is spending
croreg of rupees on the RAW, The
statement as laid before the House—
later, of course, the Minister supple-
mented it with some scanty informa-
tion—says, “Due to confused situation,
we have not yet been able to obtain
detailed information as to hoy many

Indiang  have been affected.’”
we should ask the Indian
1 evm, High Commission to supply
all the jnformation. If in
spite of spending huge fundyg the
Government cannot get intellig-

ence information on sensitive issuesﬂ»
like this, the RAW can be dispensed-¢
with, We need not depend on this Srj

Lanka Government, on the official
figures. They will not give correct
figures. There i3 5 report reaching

Madras that hundreds of Tamilians
and Indian citizens have been hilled.
This will naturally be contradicted hy
thy Sri Lanka Government, There-
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informal
sources
correct

fore, it is essential that
operations there ang other
agencieg and intelligence
should give the Government
information.

Secondly, Sir, may I know from the
hon, Minister whether he has obtained
information as to how many people
have been rehabilitated? It has been
stated that the Government of Sr1
Lanka has set up a machinery for re-
habilitation. What is the number of
those people who have been rehabili-
tated and how many people have ap-
proached the Indian High Commission
who have lost their passports Of
course, we will ltake up the question
of stateless persons later, as the hon,
Minister has stated. But we want to
know how many people have actually
been rehabilitated by the Government,
So, Sir, this is an important issue,
where, on behalf of the Tamil Nadu
Government, our Chief Minister Shri
M. G. Ramachandaran, as early as
June 10, 1981, drew the attention of
ithe Prime Minister by a letter and
by two or three visits personally im-
pressed upon her the urgency of look.
ing into this matter, anq the Prime
Minister assured him that the needful
will be done and the Minister has also
confirmed that, But what I am saying
is that this is a matter which if allow-
ed to go out of control if some strong
action is not taken by the Government
of India, will have serious conseque-
ences.

SHRy P. V. NARASIMHA RAO: 8ir,
irr the first place, T woulgd like to sub-
mit that the matter iy not going out
of control. On the other hand, reportg
shoyw that it is being brought under
conirol, gradually and slowly, angq we
wish that this process continues, We
have not taken it up on a low key
or a high key. We have no particular
motivation for that. We have taken
up the matter at a suitable level in a
suitable manner because we know the
very delicate situation that ohtains
and we want that the relations bet-
w2en the two neighbouring countries
should not permanently get impaired
ar g result of this temporary upsurge.
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We want this to be controlled properly
and we hope it is going to be contral-
led. We do not think that this is a
maiter for the United Nations. There
coulg be a difference of opinion, In
the opinion of the Goavernment thig is
not a matter {o be taken to the United
Nation; and as far as the stalement
of the Minister of the Sri Lanka Gov-
ernment, which the hon, Member has
read, is concerned, I would only say

1981 )

that T am not prepared to emulate
that Minister.
MR. DEPUTY CHAIRMAN: Yes,

Shri Gopalsamy, I haye to inform
the hon, Members that if we dg not
finish within some limited time, we
can sit. ..

SHRI RAMAKRISHNA HEGDE:
May I suggest that we adjourn now?

SHR1 V. GOPALSAMY (Tamil
Nadu): No, I want to speak,

MR. DEPUTY CHAIRMAN: If <ve
do not finish it say, within half an
hour, then the House will adjourn
and this Calling Atlention will be
taken up at 5 o’clock because after
lunch we have to take up the non-
official business. Therefore, I would
request you to confine your observa-

tions to say, five minutes, because
everything has been said,
AN HON, MEMBER: Let us ad-

journ now and take up the Calling
Attention at 5 o’clock.

SHRI JAGDISH PRASAD
MATHUR: Or. let the Minister reply

to the pointg of all the Members
together.
SHR1 V. GOPALSAMY: No, no,

we should follow the usual proce-
dure,

MR. DEPUTY CHAIRMAN: If you
are ready to finish by 1.830 p.m., every
Member can speak for 3 op 4 minutes,

SHRI V, GOPALSAMY:
this is a serious matter,

No, Sir;
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MR. DEPUTY CHAIRMAN. Then
we shall take it up after 5 p.m.

SHR; P. V. NARASIMHA RAOG:
Sir, I have a submission to make, I
have to leave Delhi for a purpose
which cannot be postponed, which
happens to be a religious ceremony
in relation to my mother’s death an-
niversary. So, if this could be com-
pleteg before lunch within a suitable
time. T would be grateful.

SHRI ERA SEZHIYAN (Tamil
Nadu): Sir, let us finish it even if we
hi ve to forgy lunch; we do not mind
even if we skip our lunch.

MR, DEPUTY CHAIRMAN: Mr.
Gopalsamy, please be brief; other-
wise if you take twenty minutes we
cannot finish it .

SHRI V. GOPALSAMY. Mr, Depu-
1y Chairman, with much anguish and
agony I put before this august House
the moet painfu] events that have
rockeq the town of Jafna and other
areas of Sri Lanka where the Ceylon
citizens of Indian origin and also the
indigenous Tamilians are living.

Sir, savage violence has been un-
leashed by armed gangs with the
connivance of the police—I repeat,
with the connivance of the police—
and also army, against the citizens of
Indian origin and also the indigenous

Tamilians. Arson, looting, rape, mur-
der, have become the order of the
day, Why? Sir, these atrocities are

deliberately commited to instal terror
in the minds of the people to force
them ty flee the land which wag en-
riched by their sweat and toil, The
Minister also was very correct in say-
ing tha; there are two groups: one,
the indigenous Ceylon Tamilians and
the other who were brought by the
British planters from South India.
Sir, these people of the second group,
the majority of them know ng home
other than the island of Sri Lanka.
They have been dis-enfrenchised and
made Stateless when the Britishers
left by the brute majority of the
Sinhalese, These unfortunate people
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tragedy, the unbearable sufferings

throughout the period. Worst trage-
dies took place in the years 1974 and
1977 when many liveg were lost, This
year witnesses the genocide of the
T..arailians, Sir, what happened on the
315t May? The whole arey was ran-
sicked. Just imagine, a Member of
Parliament, Mr. Yoheswaran and
his wife scaling the walls of the house
i+ find an escape route only 1o turn
back and sce their house go up 1
flames. The youngsters in the house
were killed; their jeep was burn!; the
whcle building was burnt., Sir, this is
the photograph of the dead body of
the youngster who was killed in the
house of that M.P. Arg the same day,
the great library of Jaina, one of the
finest libravies of Asia, was burnt.
About 95,000 precious books were
barnt. Sir, the “New Statesman” of
London described this incident parti-
cularly under the caption “PARADISE
BURNT"”, There have been incidents
which have been reported, According
to my information f{rom authentic
source in our State, there have b2en
cases in which people were locked in
the houses and burnt to death. Sir,
You will be shocke€ to see the photo-
graph of these youngsters who were
tortured, whose gkulls were Dbroken,
and the brain tissus was spilled over
the highways. This is the photo-
graph. I shudder to see these photo-
g aphs. Sir, the days of Kaligu:a and
Taimur are repeated. Atrocities of
storm-troopers of Nazi are repeated
in the land of Sri lLanka. All these
atrocities are going on. My friend was
very correct in saying that several
thousands of workers have to tread
through the snake-infested jungleg to
ecape persecution by these armed
gangs of hoodlums For the past 15
days serious attacks are going on the
womenfolk. The horrorg to which the
womenfolk wers. subjectad. 1 have no
vocabulary to deseribe. Even the
¢hildren are not spared. And they say
it is the internal issue of Sri Lanka.
Sir, it is not the internal affair of Sri
Lanka; it is’a question of human
rights. They have no other go except
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1o appeal o the conscience of humani-
ty. Atrocitizs have affecteq all the
categories of Tamils who came ynder
the purview of the Srimavo-Shastri
p.ct. There are 1,10,000 Indian pass-
pori holders and 90,000 of them have
applied to come cut. Why do they
want to flee? It 15 because of ter-
rorism, not becaus2 of economic condi-
tions; it is bccause of terrorism. Our
Government ang our Prime Minister
have rightly expresseq their cuncern.
With all sincerity, T express my grati-
tude ag well as the gratitude of the
p ople of Tamil Nadu to the Ceniral
Government and our Frime Minister
for this. They have rightly expressed
their concern over this. Even in 1979,
Madam Indira Gandhi wag concerned
about this. She wrole a letier to Mr.
Vaikuntavasan, the President of the
( o-ordination Committee of Sri Lanka
Tamils wherein she had expressed her
concern. I have a photostat copy of
the letter which Madam Indira Gandhi
wrote. She says there:

“]1 have just received vour lctter
of 22nd Augusi ang 1 am horrified
to see the enclosures.

The Janata Party Governmen is
zoing out of its way to be friendly
with the pressnt Government of Sri
Lanka.”

This is the concern which has been
expressad by our Prime Minister. She
has deep affzcetion for the Tamil
people. That is why, she hag ex-
pressed her concern over these inci-
dents. But this is not adequate. This
is not enough. When people in Bangla-
desh were attacked, when they were
hunted by the blood-thirsty monsters,
it was our Prime Minister who flinged
oul the banner of freedom to those
reople. Similarly, when lakhs of
_Tamils are being attackeqd and killed.
within eighteen miles from our sea
shores, we cannot shut our eves.

There is another serious point to
which I would like tg draw the at-
tention of the Government. Sri Lanka
is going to become an army bage of

[ 21 AUG. 1981 ]

urgent public 242
importance
the U.S.A. like Diego Garcia. Atl-

tempts are guing on. In that event,
if Sri Lanka becomes a base, this will
pose a threat to the peace of Asia
and also to the security of this
country. Jt will alsg be a threat to
1ae forty lakh Tamils, They will be-
¢>me the slaves of the Roman days,

'Sir, what has happened? I am
pained to see in the newspapers that
ten thousand Tamilg have left Sri
Lanka and have reached West Ger-
many seeking political asylum. That
is why, day before yesterday, the
West German Minister for Economic
Affairs has visited Sri Lanka to dis-
cuss this problem in regard to the
rersons who have reached West Ger-
many seeking political asylum. That
it, why, I would request this Govern-
rient to exert all sortg of diplomatic
pressures on the Sri Lanka Govern-
ment and they should tell them that
India would not shut its eyes, when
forty lakh Tamils, including the peo-
ple of Indian origin and the Ceylon
Tamilg are being attacked and killed.
We should firmly tell the Sri Lanka
Government that Tnd’a would not shut
its eves to these developments. Such a
type of concern should b= expressed.

It would like to draw the altention
ot the Government to -another thing.
Tl« pro-Sinhalese newspapers are
preading vensmoug propaganda
against our Government and against
our Prime Minister. Though we are
particular in continuing the cordial
relations with the Sri Lanka Govern-
ment they are not bothered. 1 have
got photostat copies of these journals.
There is one ijournal calleq “Sun”
w' ich says, under the caption “Veiled
Protest’* dated 1st August 1961.

“Mrs Gandhs must know that Sri
Lanka is not a “Pranth” of India
like Rae Bareli. And that Sri Lianka

will not shudder when Bareli
frowns. Lanka will do what she
thinkg is good for Lanka and her

people. If India does notl like il, it
can lump it.”
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This is the sort of propaganda which
is being whipped up, by the pro-
Government elements in Sri Lanka.
The Tamil people and the Tamil areas
have been attacked by the Police-
m:n in civilian clothes. Thig is our
information, The police stations were
vacated and these have been occupied
by the army personnel. [ say, Sir, this
has been done not to protect the Ta-
mils, thig is only a camouflage. They
a e whipping up the extremis¢ orga-~
nizations to instil terror in the minds
of the Tamils gnd in the minds of the
pople of Indian origin, t; flee this
li nd, This is the terrorism which has
b en sponsored ang encouraged by the
Government itself. The police is be-
irg used for this purpose. 1 have
got photographs which show how
market places were ransacked, how
newspaper officer, houses of
Members of Parliament and  shops
lave heen burnt, If our hon. Exter-
nal Affairs Minister sees these photo-
graphs, he will be very much pained.
So, these atrocities are going on. I
would request the Government to
come forward and exert all sortg of
pressures, express concern at the dip-
fomatic level and also to express its
deepest concern. I would also request
the Government to consider the pro-
1.0sal of sending a parliamentary or
some other delegation to Sri Lanka.

1 hope and 1 am sure this Govern-
ment alone can protect the jnterests
of the people who are suffering there.
They have no other hope They are
running here and there, 1o the Furo-
1.eap countries, but still the only hope
tor them is that the Indian Govern-
11ent will protect the interests of the
citizeng of the Indian origin residing
i1 Sri Lanka. (Interruptions). What
do you say? So, Sir, 1 hope and expect
that thig Governmen{ will come for-
ward and protect the interests of
the people who are shedding their
tears and blood there.

SHRI P. V. NARASIMHA RAO:
T have nothing to respond in specific
terms to what Mr. Gopalsamy has
said, It is a description which is
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known to the Government. If I have
not used that phraseology it ig :or
obvious reasons that 1 have not done
so. I woulq like 1o assure him that +.c
are vigilant, we are aware of the ‘itu-
something, do something,

SHR] G, C. 'BHATTACHARYA; Say
something, do something,

MR. DEPUTY CHAIRMAN: Plcas
hear him.

SHRI P. V. NARASIMHA RAO:
I have yet to understand what ‘some-
thing’ means. It ig very easy to -ay,
“do something”, but it is difficult to
specifically point out what iz to be
done, I have said we have done
these things, we have expressed our
concern. Our High Commission 1s day
and night actively a:sisting those who
are affected, to lhe exlent they ave
nble to do so. This Parliament is sei~
zed of the matter. Our voice is being
raised, Beyond these things in re-
gard to what is happening in another
country, in spite of the grave con-
cern we feel what can be done speci-
fically is a matter for all of us to
consider.

SHRI G. C. BHATTACHARYA:
Whatever you have done with regard
to South Africa wvou do  the samc
thing. We arve giving that suggestion

SHRI P. V. NARASIMHA RAO:
Very good. Let the suggestions come.
I am prepared to answer the sugges-
tions. One suggestion has come that
we should go to the UN. T have
wvery respectfully submitted that in
the opinion of this Government that
is not correct, that is not to be done.
Therefore, if there are any sugges-
tions like that, we would certainly
respond lo lhose suggestions, But thc
point is, here ig a cituation which is
reported to be improving slowly and
gradually. Shall we oy shall we not
allow it to improve? (Interruptions)
Thig is the position T would like to
appeal to the House that the reports
that we are getting are not reperts of
deterioration, they are reports of -
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Now keeping thi: stage in view, I
would like the Members to give sug-
gestions.

SHRI ERA  SEZHIYAN: Mr.
Deputy Chairman, Sir it is with great
concern and shock that we approach
this discussion. There ig no inten-
tion here to score a point of political
nature. Ag rightly pointedq out by
the previous parlicipants in this dis-
cussion, it affects all persons, It is not
only a question of Tamilians of Shri
Lanka, it is not only a question that
agitates the mindg of the people of
Tamil Nadu, it is not only a question
that agitates the minds of all Indians,
i.is a question that affects the whole
)} umanity, Tt is on the conscience of
} imanity whepn the human rights are
being disregarded and denied in the
I:tand, Sir, I do not agree with the
t\ ne of the statement that has heen
& wfted and read by the Minister. He
hu s started by saying that these deve-
Io,ments have starteq after the elec-
tit. « campaign. Partly it may be hrue,
bu it jg not the whole truth. Mr.
Thndaman a Minister in the.present
Government in Sri Lanka is reported
1o have met the President there and
to vave said—this I am quoting from
“The Statesman™ of 19th August 1981,
um er the caption “Sri Lanka Tea
Esiites Unsafe—Attacks on Tamils”:

“The CWC (Ceylon  Workers

., Congress) president, Mr, S, Thonda.

. tian, who is alsg Minister of Rural

" Industrial  Development in  Mr.

Jayewardene’s Government vester-

day complained to him thst even

. Tamil plantation workers, innocent

of any political activity, have been

singled out for murder andg may-
hem.

) In g statement to the Pres‘s, he
said it appeared that those  who
indulgeq in looting and arson ap-

peared to ‘covertly enjoy the
patronage of powerful personali-
ties,*.

Coming from a member of the Cab-
net, coming from a responsible Minis-
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ter, we should take it that it is net
onl r political motivation and political
disturbance, but something more
deeper and sinister lies behind these
engineered attacks on the Tamils.

As rightly pointed out by the Min-
ister, the problem is complex It is a
sin; led-out attack on the Tamil in
general op the Tamils of Sri Lanka,
Tamils of Indian origin staying in
Sri Lanka, Tamils of Indian origin
who are to be repatriated to India
and Tamils who are unfortunately
called the “Stateless persons”. These
four categories are there. The hon.
Minister is saying that while we are
concerned, we should be very reser-
ved, it iy an embarrassing question
and we should not try to interfere in
the internal affairs of another coun-
iry. But I would like to point out that
very many per<onsg of Indian nation-
ality now in Ceylon who are either
to be repatriated or who are tem-
porarily there have been vitally and
most atrociously affected by the
riots. Hig statement has not revealed
the enormity of the atrocities perpe-
trated there, There is z report from
the correspondent of “The Hindu”
dated August 18, wherein he says:

“Thousands of refugees from the
riot-hit Ratnapura Balanoda and
other districts are pouring into
Colombo and the predominatly
Tamil areas of the novth. There
were refugees also from Kahawaite
and Rakwana weeping and wailing
and narrating tales of horror.

Most of them have either left
their belongings back or lost them.
Completely empty-handed they are
living on charity.

Many of them are Indian citizens
waiting . for repatriation. All their
hopes of starting a new life in
India with whatever little savings
they had, have been dashed.”

Here is a situation wherein persons
are prepared to come, who have their
lives’ savings which they want to
take out. As he knows Srimovo-
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Shastri Agreement was not imple-
mented faithfully, Even tnough many
of them were prepared to come, they
could not be paid all their amounts
of savings, provident fund, compensa-
tion due etc, by the Ceylon Guvern-
ment. For inordinately long they have
been held up. To crowp that all here
is the misery. when they are prepared
to come, their belongings have been
looted; many of them have been
assaulted. They are al] Indian citizens.
Therefore, T woulg Iike to know what
sieps have been taken by the Govern-
ment, Whether they would lcdge a
protest under the international law,
for losg of life and property they can
rightly approach that Government, So
1 would like to know what efforts
have been made ipn this direction.

In this statement, there 15 one
sentence; .
“The main victims are Tamiis.

the majority of whom are workers
in the estates. There have been a
number of deaths and numerous
incidents of arson, looting ang vio-
lence.”

Instead of giving a vague statement
the Government should have given
exact figures, The figureg have come
now. I am told that as many as 16
"Tamils of Indian origin have becen
done t, death ang I think in the firing
only one Sinhale was reported tn have
been killed. I do not know the exact
number, This s the number given. I
think the Government should have
very properly givepn this infornyation.

As I stated earlier, apart from the
efforte. for demanding compensation
for loss of life and property, as right-
ly pointed out by other friends here,
it ig not av if because we speak Tamil
so we are approaching this Govern-
ment They form a minority in an
adjoining State ang it is not only *ae
repercussions which are being felt
here but it is a matter of human rights
that are being violaled. I would
request tle hon, Minister to take
whatever stepg that are possible.
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Probably he cannot be a5 ebullient as
a private member could be in the
open House but I will be thankful if
all possible steps are taken to tackle
this problem -There is one more sug-
gestion I would like to make.

A: a follow up to the discussion
hece and in order to give our sugges-
tions and to get information which
cannot be put forth here, I  would
requesl the Minister to convene a
meeting of all the Opposition leaders
as early as possible and put forth
whutever additional material that has
come to him and whatever efforts they
have made and in what stages those
efforts are when we will offer our own
cuggestions at an in camerg meeting
which will go a long way in helping
to solve thig problem.

SHRI P. V. NARASIMHA RAO:
Sir, that is a good suggestion, T would
say. at the outset, that I would wel-
come ally suggcstion; from anr Mem-
bers in regard to this problem—how
they feel it should be tackled,
what else they woulg like the Gov-
ernment to do, All these suggestions
will be welcome ang I would peiso-
nally look inlo those suggestions and
inform them what hag been done or
what ig proposeg tc be done. Ag for
convening a meeting, that also could
be considered.

Sir, in regard to the Indian cilizens
who have been affected, as I have
stated earlier, Indiay citizens have
been tolg that if they wish to come
back to India, the High Commission
would assist Them to return to India
immediately, Now, those instructions
are already there with the High Com-
mission and it is only thHe expression
of their wish to return to India and
thev will get all assistance that is
needed, That ig already there—the
instructions are there—and they have
been told. . .

SHR] ERA SEZHIYAN: Apart from
the instructions, what about the les-
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ses they incurred and what  about
compensation?

SHRI P. V. NARASIMHA RAO:
Now the point is, in a situation like
this, do they want to wait for other
things to be sorted out or do they
want to come to India immediately?
They will have to make a choice.
Naturally, the other matters cannot
be sorted out before they come to
India. If they have to be sorted out
before they come to India, they can-
not coma to India immediately. It

is a matter for them to decide and if

they fee! that they want to come to
India, assistance is gvailable to them
and they will be  brought back to
India and their cas2s could be looked
into in due course.

Sir, about the numbers which the
hon, Member referred to, I have al-
ready said that there are still aboul
4,000 refugees from other places and
they were met by the First Secretary
or the Assistant High Commissian in
Kandy. The number is undoubledly,
large. 1 have never made a secret of
it, We will have to deal with large
numbers. That is why thesz compli-
cations are arising and, whatever in-
adequacies may be felt, are becaunse
of the unusually large numbers in-
volved. I would certainly take any
suggestions, Sir, as I have already
stated.

MR. DEPUTY CHAIRMAN. Now I
think the House will have to be ad-
journed because today is Friday.

Some of the Members have al-
ready . '

SHR] ERA SEZHIYAN: You can
allow one more . (Interrup-
tion)

MR. DEPUTY CHAIRMAN: That I
can’t do, Today is Friday as you
know and some of our friends go...

st st ww Gam (wes
g¥er) : A % A% Ar BgN TN
.. (e )
MR. DEPUTY CHAIRMAN: We

shall take it up at 2.30. I think the
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House agrees to take up the maticy
at 2.30.

N Fi wivAE 2% aw wa & fAg

erive @y osndr €

Py

The House then adjourned

for lunch at twenty-eight
minutes past one of ine
clock,

The House reassembled after lunch
at thirty-two minutes pa<t {wo of

the clock. Mr. Deputy Chairman in
the Chair.
SHRY M. S. RAMACHANDRAN

{Tamil Nadu): Mr. Deputy Chair-
man, Sir, at the outset, I wish 1w
state that I do not agree with iho
stand that this ig an internal affair
of Sri Lanka, nor do I agree that the
situaiion is prugressing and it is not
as bas as it was. It is also dot a tacl
that these racia]l violent attacks are
confineq only to certain parls of Sri
Lanka where Tamil-speaking peovlc
are settled, In fact Sir, during the
last seven or eight days, after the
disturbances started, all the aircrafts
coming from Sri Lanka to any part
of Tamil Nady have been arriving
two or three hours late and I had
the personal experience of talking to
some of the passengers and almost
everyone of them told me that they
were not in a position even to have
a safe trave]l from their places to
the Colombo airport. The condition
is so bad that it is not progressing
well, The press reports or even any
information from our own sources, I
would like to submit, are not correct.

Sir, under the Indo-Sri Lanka
Agreements of .1964 and 1974, our
Government is committed to re-
patriation of a certain number of
persons, and so also the Government
of Sri Lanka is committed fo confer
citizenship on a certain number of
Sir, gg far as repatriation
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is concerned, it is not our fault alone
that the required number could not
be repatriated to India within the
time-limit agreed. The main reason
for ihe delay in repatriation is the
delay in settlement of dues like pro-
vident fund, gratuity by the Ceylon
planiers and other employers for our
workers who were willing to be re-
patriated, And the second reason is
that the labour requirement is such
that the Sri Lanka plantation owners
want our workers to continue there.
They are not prepared to send back
the workers to India. Therefore, they
are being discouraged from opting for
repatriation, The main reason is
with the Sri Lanka employers and
planters. Secondly, Sir, regarding
the commitment which the Sri Lanka
Government made to confer citizen-
ship to a particular number of people.
-in spite of the fact that 15 years have
passed, they have not conferred citi-
zenship even on 50 per cent of the
people they agreed to. Now, these
violent incidents have already been
referred to by several of my col-
leagues. This is not the first inci-
dent or a stray incident bsecause of
the election for the Development
Council. Thig is a planned attack with
the support and connivance of the
ruling party there. My submission is
that thig is not an internal affair, it
is more a genocide against a linguis-
tic minority and it is deliberate and
planned violence. I also share the
view expressed by the hon, Member,
Mr. Ramakrishnan, about the ar-
rogance of the spokesman of the Sri
Larka Government when he stated
that they had not expressed any con-
cern about the Assamese. I submit,
Sir. that there is no citizen of 8ri
Lanka in Assam, first. And second-
ly. there was no massacre of any
Assamese in Assam. Therefore, this
type of arrogance only shows that it
is a planned attark on the people,
not only pecople of Indian origin but
their own citizens, Tamil-speaking
citizens of that country. Stateless
persong and others, Thig is 3 planned
and deliberate genocide on a linguis-
tic minoMty by the majority people.
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Now, in view of the concern ex-

pressed by all the speakers here on
this issue, will the Government con-
sider any more effective steps to
convey our strong feelings to the Sri
Lanka Government and also to see
that such type of violent activities
are not allowed to continue?

SHRI P. V. NARASIMHA RAO:
Sir, I have already submitted what
has been done, what is heing done
and in the light of the suggestions
given by hon, Members, if there is
anything specific that could still be
done, the Government would be
willing to consider it. But nothing
has emerged so far on specific lines.
Not only now during this debate but
even afterwards, I have already made
a genheral request to Memberg to
come forward with suggestions, if
any, and give them to us. We will
also consider what else can .be done,
We will not merely wait for sug-
gestiong tn come from the Members.
It is g continuous process. This is
an evolving situation. We will be
vigilant and we will be in touch.

SHRI G. C. BHATTACHARYA:
This is not correct. We have suggest-
ed economic sanctions. (Interrup-
tions) He is misleading the House.
(Interruptiong)

MR. DEPUTY CHAIRMAN: No,
no. How is he misleading the Housc?

SHRI G. C. BHATTACHARYA:
Are you ready for economic sanc-
tions? (Interruptions). He is asking
for suggestions. We are giving sug-
gestions. (Intqrruvtions) Are you
ready for economic. sanctions?

SHRy] P. V. NARASIMHA RAO: I
am taking the suggestions. I am not
supposed to say. “Yes” or .. “No”, to
that instantaneously. That is not the
way we function, (Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Bhattacharya, he has told this thing
several times,

SHRI G. C. BHATTACHARYA:
He has said no good suggestmn has
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come. But we have suggested eco-
nomte sanctions,

MR. DEPUTY CHAIRMAN: You

fo not hear and you jump up.

SHR1 G. C. BHATTACHARYA:
You should have asked him when he
said no concrete suggestionn had come.

MR. DEPUTY CHAIRMAN: I think
e never said this, what you say.

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra); I heard with
anguish the statement - by the

honoursble Minister. It seemeg to
the world that India is helpless and
cannot give any profection to peopie
-of Indian origin all over the world.
Indians are treated badly net oniy
here but.also in UK. Reporis have
also c¢ore from Saudj Arabig that
Sikhs are not atlowed to enter, Kuwait
and other countrieg are also denounc-
ing Hindus and are telling them, “You
Hindus cannot ‘hold public worshin.”
They cinnot even observe their fes-
tivals. Bangiadesh and Pakistan and
cther ounties which are there
arourd cur nation are a]SO not hav-
ing happy relations with us, I would
like to 'tell the Minister that tine
policy should not be -that of a tigev
wittout teeth. Thosge counliics don't

treat the Americans and the
Britishers like this. nig is what the
Tpdians there say. The first ques-

tion. therefore, is that there should
be a radical change in the approath
to the problem looking to the evenis
that ave happening not just in ouc
country, but in many countries, The
Indians theve feel that nothing s
being done by. the Indian Govern-
ment. Therefore, something = more
concrete should be done, I would nct
like to say because yuu know better,
the Central Government knows it
batter, how to nrotect our peoOple.
There must hbe a proper strategy.
The important question to be asked
is. Is this problem reallv racial or
i~ iy connecled with citizenchip denial
of voting rights or - employment?
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Because, with the plantations workers
that is the main question. Ig the
problem racial or is it connected with
employment and denial of citizen-
ship? Secondly, he has made a good
suggestion, The Minister was re-
ferring to the agreement. I would
like 1o know up to July, 1981 how
many Indians have been repatriated
and how many have been granted
citizenship. 1 would like to Lknow
the position as it stands today. This
problem must be solved effectively
before the year 1981 because the
agreement period is expiring,.

Lasily, nobody is going to accept
the statement of the honourable Min-
ister. This sort of treatment is given
not only to the people of India
oriein living thevro. but even to the
Indian citizcens, to our passport-
hoiders. Our passportholders are
also being treated shabbily, They
are also being manhandled, What
are you going to do? Yoy must teli
the Sri Lanka Government that at
least our citizens have a right to be
treated properly and they should
not be attacked. I would like to
know how many Indian citizens have
suffered in these riots which
taking nlace in Sri Lanka.

ire

SHRI P. V. NARAS'MHA RAO: I
have placed ihe facts before the
Housn, T+ 5 ~nt pnecible to describe
the riots in a particular manner.
What I have said is. “As a result of
the riots the sufferers are such and
such people.” Now that gives a clue
for all of ug to draw our own con-
rlusions. But to brand it as a parti-
cular kind of riot would not be pro-
per. I only placed the facts as we
got them.

The other thing is about the figures
which  the honourable Member
wanted. 7 have some figureg here.

No of persons tepaitinted {o

Tncia 273,346

Balance in be veprtr ated under

_1064 and 1974 agreements 3,26,65¥%
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No. of persons granted Indian

citizenship 3,56,352
No. of Indian citizens awaiting
repatriation to India 83,006

Total estimated number of lndjan
citizens in Sri Lanka including
the above figures of 83,006 awaiting
repatriation under 1964 and 1974
agrcements . . 1,15,000

Balance 10 be granted Indian citizen-
ship under 1964 and 1974 agree-
ments . 2,43,648

No. of persons whose applications for

Indian citizenship are pending  1,27,300
.No. of persons granted Sri Lanka
citizenshjp 1,56,282

Balance to be granted Sri Lanka

citizenship 2,18,718
Actual repatriation in 1980 12,166
Actual repatriation in 1979 15,942
Actual repatriation in 1978 20,281

These are the figures, May be,

there could be a little variation in
these figures. But the figures clearly
show that what was agreed to be
done in 1964 and then in 1974 bhas
Only half of 1t

done, Mean-

not been done fully.
seemg to have been
while there are some new complica-
tions. The original died

nave

applicants
and their sons and daughters
come into the picture. That is what
is called natural increase, They in
many cases may not be prepared to
cone,

In many cases, as has been

pointed out, the employers are not
prepared {o release them in which
case we tell the Sri Lanka Govern-
ment eitheyr to let them come or to
give them citizenship and not to keep
them hanging as s

stateless persons,

These a»© our demands and we have

[ RAJYA SABHA]
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At St AW HTGX s,
7Z W WgA HT E 134 qIE
gfagla ¥ SIF 0 wlawmaaT @
& 1 s
qHIT FI

oS oMWY H o
o7 | gER @l gy
wafss FW0 WEAT | Wy FogI-
e A A @ ¥ A TEE I
vay usdifos wal F51 gEa famr
RIS T T
R 93 vsdifar i 55 a6 § 1
£ gl qga S grEeAgTd qal
genT g€ A1 at fasre aga sade
HIAATE o T THIT 7 F1 N
afFs g¥ WIS wT I8 & i oAaEw
Tgat =g fx wigl ox  ofaw
T AT & A F T qiTET
a8 & & Ia®0 g, sl fgm
gart g & | 9wg =@l 9% wha-
ifegi ¥ atg aur far wtar g,
=&Y fwar st ¢, fogfagt & =g
a1 fEar st g, #mr =g famr
HIET &, Y ZAIV FLFT Gk
¥ wq ¥ ar @ frafeal & =
# ga =Y wifas  fwar st
Ffgq | ag R Wy A WG @@l
¥ wheagrfagt €0 aret &1 4w F
%€ gty ¥ wta ar 39§ 2fzx a9
e a5 ww ¥ 3o Ao
agi ¥ quaAd LR K OA.@ET
0 A2y & AT =gt T o1 gfae
T WA § IAF! ag A FeAlgT
faaar ozt w7 o= F favig #
wigims @ & faQ ar ag sfsw
€1 grIT ) Ag WIw AT gAs
#aet w7 fareyr § oF agrmar v
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aFIT & 11 =AY QA gH g%
TRIT ¥ gegAr o M HT  FLTAT
Fifgd, a3 AU fadza & AR K
aumar § f5 aieR g9 fq97 g
faftms &1 & @37 QM | 97 9@
ax g f7 w7 & gfaa agt 77 A
St gan) ufawr @A ¥ I I
¥ w¥ |\ o wzAr o4 § | w9
Fgr a< #AAAT &1 UST AT & IR
ary Figa arar wfedl F1F
I3 aT FEA A1 1 wfgsta sgt
# 3 wardr ¥ Ffpa I& G oAae
F 913 § A go, S ;A 3w
Fgar g e AR ¥ g% &3 ¥
I afzeri-mifgesr  gZraT oA
anig a% f& s @l #: TR
St qraty # agt w ¥, ¥3f Ay
g afFrgw ag § v | Faw
N F ATFS IHT Argar § 1 I
9T WF FAS T I wAA qF A
feafss ot a3 ag <Y fir N @A
sruzfafaeifen ufqg o agr @<
30 wfqwa v afger qay 1 1977
¥ § wzwe F3d aitw sfima @
W™, o g Fafera w|w H 50
Wz g @Y 70~-72 H 5 uxde
TZ w1 BA g W TR RET R
I4§ 40 9TET A THH UF wHT
@ W, @ gfaea F owegT oy
¥, gz fegrar & f5 3t F1 wiaA
A1 A Tgr gy a8 afwa sy srfeai
F NG RHAT ATGIT & ¢ @ AW
aEId & waQg § & @M goae
3 Afg * W & AT A}
QTFTT F ZATY W & AT AT
Fifg f5 ag s and@ g€ &, 47
famdfert g& 78 Fawq §
CrE S I I COHI i C i
LRI T F=2AAT Ifgq \ siq fm
ag fafma = & @ & F17 WA
AFAT, FA4 ALG T AT FT Agh
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Ffd QAT a7 gw gyt a9
G @ FE 9T o afam wifedt &
arg 9y &1 wrg wawar EEr
A agl fearar sifey )

& TF AT @ A F awmar
g 5 awFR & 39 575 ey mTE-
faa f&ar a1 5 N gfaa sror-

ATy 9 & giger @ @a ¥ oagr

9% WER F AR ¥ faqifag Qfy
& fagfadal ® aerar s <er § =12
9% faQa afe afga  aror-wroy
arn faget arged da § STaT SRy
g @ IAFT GIH QAFAY & F
IFTT H7 el faarar =rgar § fs
38 T8 AEAF A eaTq FL 0F
gt & g @Ml #1 freraa gz &
S AR g7 FT gA §, AR AM4
T AMA 3§ T q3F 9 N IIY WI9G-
Y E--fF ag awe A H) H
Neatfea fwar st wr &, zas aw
fear @ 1 fve To @@ @ uw
A geatd W & 1w 9 Fa3F
Fr ®faw 9 & HI §1 DouFo
uwo afa wryr-nrfyal ) gen 2
A% AT H wFFAT ) wqT 77 ;T
S ARAT F w1 H FoA o AR
faar off t ITgw & w9 F Fifefere
sifeer € afgagrr £ o @l
g Fo &al ¥ A1 I8! o Arw{gi £y
gfaary fasit of | AfFs ag er 0
wiq o faeY 7o & a1 anarfaas &
fgars It UF TeaTd §33 | A AQ
I, AT AT AT AT § | g A
e g fea 39 Nifwfesa

HAT AT A AVHIT §1edq § afaw
RINT-IAT 7Y ATAT AT =TT, AT AT
wfaw arEt 7T H{1X F87 * T9a qray-
srfgat &0 gaAtar @ Wr a1 #iK I9
g TRT 9T, I8 FFF g gl 9T A
qEqTY M @Y | AT HIALT Tel0-

8
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[ wder g g

#rar g & 5 agr o7 et g =ik
FEHTY A F JATIT FB C& AT &, AV
fafaga Tifafess F321 qF aw1¢ &
gfaa wrarsifeat & fgsms &wwar
ATEA & | FAF) FIT SATA [IFSE HTL
feehiafer fas 9T av weg ) wF1T
& o g1 TfgT 0 [T qIEIT A 4%
qaTT & |

a0 ATy W3 qAA § A wri—
St wiEsdy ST F F1F wRANIT g qv, A
fs dar FecAmfes guatar adi arsar
qJFISA AT 8, II-JAFIT F ®T H
FEATIT AT | AfFT awr aga 34T
FEAY 1 § o Fewimfes daor a3
st &1 ag @ FIAATE 15 qIA
qF gt sy =fET ot 1 1974 F g,
ITRT 1979 % FwIw I AT HIT wafy
T3 T AT 1981 J& w748 1 F1 wrfEe-
Fre fedfeaaa 74t 7t gmr ?

oY WY ATy F gamar fv o
FATAT 83—-84 AT AT E  qgT—
&% gar § i sadY gear fi——< wea
# oid & forg 395% §, fedfeon & fag,
ML ATHZUE | TgFN ATH gU & ?

A, FAT AGFT FTHI ITH0
17 qE0 AT ATFAY 4T AL IEFIL A
gasi fafesafan Tze 37 &1 o+t %
g §<g & hawr A frar ar o AR
agarm q Farar {5 gasT 98 & AFq
gF qror 731 BIEAT AT, WUAT IAFT
qqT THT GAT &, TTAHT FIX0T 47 § 7
aYEr agT aet Ag) &, IgT aFrE g

T ¥ QY IgT I TWAT T &
fasgia afras Fgaeaaf T g 7
SATHATIT R | (Fwa & w2r) H OF
faqz § 9w T GG wa T A9 9T
gt wx, g« fegfg agr g ?
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¥ 't § i gm A eyl &y
TEIHET 1981 ¥ QEMIAT GETT
giF 9% FIT 74T ) fY GEAIATEY, FAFT
ZIFT TGST FI qAT A0 % morer &7
qTF F HILJE A GAI G | WY
qgt <A I &, q 487 @ W 7 qgf
@R I &, 9 737 @, WL I qY
qeITA T, ag q AT ST Y, BIAY

-—Al] points shoulg be made specific
ahd clearfyas grg It should not go on

hanging fire,

9, TR -NAITTE H9H AT
TGAT ATgAT § 1

st dflo o AelEg wa @ A
¥ & agx § Ag agAr § W g
ffza 991 § #9 & #AAN O
& feet waAtas aq gr @ qifa
Fr aft ™% @ 7 omyg 0\ afEww
qIAAT gEeaql § & afs i€ gaew
fodt a@8 & 9@ & & FO @AV AE
A X IY QF 7 TRIT | T FTFT
ATAT ag ARl dal (& Fig TRAASD
T TgF & gt & fodY a0 a1 waw
FLRT L ATITE HraeAT AIRA § ZEqely
FTW T\ 78 & a1Ad & fag darx
AEY g | S OF A1q W AT g, &v
SE-wgt & FAR qEF  SIAFIC
FET & IART HIA F QIRA 4T
ST & 1 3EE s K o"@ ar
FqUST gl § | AfFA HY ag Fraeray
F8C I 8 f& @Al sw ¥
fret Tsafas g & a@ ar T
FE @A AL SO [T S WY
FEEFT W qrg § Y I§ ST
q7E WS oA @l g |

wg galr 17 ag % agh F S
gergenE® §, wigmiEs §  Se¥
X H I @ H Sy Aifg §
I g SEY T &7 weaeA) drfa
HqIAG &, SGT gHIL 918 AT GHIT
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A @1 /fem gw weA) fear
g5z F7IE & w7 faar e wae
F77Z §T9T FIW TFIHIATA
IFZ L A T IE A 9
53 Az wTATAfRe | Argafdm
ud ArgArfvdta gw wdf q@ g &
argafrdla g9 U Fie g9 1R
o WA g—faa®  gArer
Ngr Fga fwar wf oY w198 §
TT qga FIQT S g fEar
g § 98 w3 widw @
R TA97 qeR FPargd g faar
gt 81 waware 1 faars gw
sgFl FTIE £ F WITHT AT
M wa-gfR-nd qrzarf@ @
S AT@  TAFT UF aw HIEA
HAAT FrAral o7 I8 9T g 1l
FgA  #r feafs &A@t <ed
g DA F NI W Fawra FAAw
g M7 4y 9 781 § Ig fuw zafag
fs gasr waEl wwAr I g
€ dfy 5899 WA g wrrdw
gifefsa d@n & ed faar Q@
g1 o HY ;@1 W7 1@ sfaa
gagt as H @amar §)

st At WgR fa 2 sonwnf
AgiRE, # 9A wIq ® A Agf
gearsar S Est wtfas { oadY
aeqor GRIWHALFH A THIFOUR
T WE A OTRIEAIHT F wreer
FargrInE: AgHA g | HaW qara,
o wEd ®NSTGF CHAIA QY F@T @r
wFar g afwa acsfes  amEar g
St Fgt 97 wivgrafrara w9 &
fewfa  wes  af  @——atwrfasar
F7 w57 §U §iAfeaagr A
Fgg & & "ma wgfs wfgav
gaaty &7 Agt g gaur gnigaca
At 21 Mam we Al FEF TEE,
A8t @ fRT 7 W A7 F0
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AT Y A@RIE ) AT T@ &

agr  galw  Fmr @ sFarg fF
IZ F1 TEFHATE WO HETT G
AT A FT AP Jgg F QWA
#ar 48 & F@ @AW ¥ fawar
ag) Fwrg: WIN Iy grad & gial )
Huw sra Fgar wwgar g fadw
q@r ' § —-gagma d9a Aifa
ga }E garg & swIg &, WIsET
arewrfas SIAT AT aFA, A1 TA B
gfvorey @z & @A & fawy €0
waw aara w8 g g9aweha
Wiy, AT Tw@IE A4 @
MH ¥g axar § fr feegrarm &y
qzd @A TIE| FAIQ WIS W ag
arFd 7§ A §; gawig, amife
o d&1, feaar g 9v ¥ gw
gs% dar Fvg § wadr &
WETE & qEE g1 6 F @A
ferma R arw fF fergearm 3 fea
fged ) T@WT q W7 IAF A
Y I 3w frew S8 &1 §9 AL
FT GH | U F GTY AF STRT AT
arar, faaig gar, @ sad anfe
ATAA F1 AT §U wgt <o ifaw ufea-
g7 HIT TEATE 59 Wrgr 99 § m}
fergaTa 1 HXAI HAH BATE ¢ &7
TEANTH FTHT AIE QY 9&T SR 1 g
qfeads arer A g A sNEET gmd
FA QAR &7 ¢ qg a1 fqege wEr g
f& wq A W AT FUT AG FE@T
[E A I TIHA &7 FLAY =7fET |
afes vt grenrfers &9 § g FuT 7
ST A1fEq ! .87 GaTe §, AGT AT
Fgr, g |7 gafes & fr feegearm &
g7 agh &, 8 1) "9 71 Afv,
fedr ga3 3w § wgF w197 AfaFR
€ gz QT Y, 3471 g9 W Qi ! T
3Fy AT wEFIT, TTIE &1 F,
gal % g za gfec g s wedr &) Fgar
g ®ix gafag & g § wgar sgat
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[+ wtseft wga faaa)

g fw 2w Ay aggar M waoAr ¥ fog
M aeq &, 5rqrfaga  fag | 4t
gw fawa § Sqwa /g FAT awy ?
FAIFET AT 1 HgA Fifaw, T H@
8, ¥F\92A gTqT §; ~—25 927 g
Fm GLHIQ A1 AT fad) wradfas
qifzqt ot awrstardy @Aar # ar gy
a3 1L gfee § favare < 8), 34
& WY FIAT FATH H HTH A8 FT a6
g7 & qdl agar, ST /AT AR
HaA 9 g9 FU | i 7% § qraar g
TF F LT HE A, Ay Frafaee g2 -
#r7 A g4fa T & A AT H), AT amaw,
FE F G FIT T AN A QY IR
a7, 3751 fazara § ar F7, g AW
adi 7z ara ? § 73 A3 FFI0 AL A0
T2 6 fA AT g A0S AT 80 UHET,
AWT AT, 93 g7 &, A1 fasey R
goa g, wuaisgA g fEI Wruaga
AT AZAIRAFT AT G H AR ATE,
HTFHTHA FL QI | I fawr
#3176 F 73T TSTZATE_UF FFHF RIA
W F FIAFTH] AT FA & fRT)

H OF 0T A1 T IEATT A—=-AF(FA
YT F AQ IRT AN--FFHFA R07Z
TS FL AT A, AT & AEIA
Jragud g, qes I F faew
AT AT FpeTL wardra | S w1,
g4 TRAT FY AGT H, fAaw §3 gwat
Fragyredag, fegadfadmra g
faega arm g, FTI0F HAFI T 0 1
AT FATEANE F4TH I4d Ay eafaq
1 & fF T3 777 T4 wiwa §
amnziEfsIrgAgmasrg@i s s
fggeria fgez wimmed al §
TP ary 71 12T 347 T ALFT ST
TR TITFA NRTEFAFIAIST 50
Av 1 A FITFSTATGT AL o0 ?
ATANTAFA A g fF ag arar A
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g a¥ 38 grara a1 F T qrfw gATR
fora ofr frear Far qfiwa a1 517
gq & fearay wifwat Y qray @ A
T HY AT I ¥ FI AT {F g7 393
FAMIT ANEF &, g R GAUW 1 AT
AFIZA AT FF FT WFT T
ATIZIE 1 A AL AHA 1A § 1 AR
ST AT F87 § 39 wrAfas Freagrd
279 F FITE | T ATWNT ARAFT IFL
78t 93 g & IT A1 Y& F forg aFT
FIFI®G 57 € AT FAT AT ag ar
QTARIT HIA G| TG FIT ARAT
AR FATH TR A THHF A
qrar F1fge 1 98 wra g2 § fv wiea
FiF anaa F afcorraess) AT #3947
FUT TF @ AT €2Tqa g T g
AR FIE AT R ALTVAGT &
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st sieey wga faaa o gifag
TATTF TG 1 ST HHTIAF GG
_ F AT R AIE FTAT FZ QG| dEAr
MM IZAFALE 1A F TRXH QIFR
FRTAA G N AR AT I(AXTIZA
FAAMTF ANSNT AT ZARUSTHLA
e § W Q) fgrgram sa FTwgrU A
T GIE | AT AFATHY 2T gar ?

Sq gA AT agi & an Ay AT
Fr gfassr 1 1T a<d & qT gH 797
frigm & Tgqr wifzq e gw wrar &
arged ¥ fwad Eqmad | arga was
F1 ga F 3 faw ara a0F T 1 wF
argeardr faea & sang F1FFRFET,
AIF IR 4T S TG GAAT AN FY
FIAT N HL | AN AAFT R aFar & fx
#IW AT F A1 gAR faq g--w7
T 7 d1fag fad faa & wgr fa
Td TATRET A { F 9 A1 gargde
A0 F g9 AFT A 9T AT 98 AT
T8 A0Eq ¥ 34 W A FAT=~3A WY
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am F @ fawx 93 1 Y ATty
- qrqrd) geqrd § I H AARG I
1 R & AT Ffgr | Hayr age
g2 fS5qaT gn Farqifas gfasrd g1
qRIA FATAN IAAT AGH 9T AAEA &
afmgFd F o /T aF7 ) Ty A,
qZ F1 9T a%F gH fgrgeam Ay A
¥ wfafssa =gl w7 a7 o= f9aa ¥
ar3u-fcz % AW & 9A ¥ arg gEIRT w9
aga aser wiasy fagar 7gl | @ ars
AFT F AT J FIGET ST A——gH F
FE G AL 3~—~TF AT HAPATE (%
39 § gATY SIS #Y, Y gW waard
g US T TR FVELFH W A JAH
1 F19 fBar g | nw s & o sia
arafE MR g w1 ofmg iy
T TAATE FEATR |
st dto Wt A<lag wa ¢ AAA,
#ugw qr ag sgav argar . o &w
FHMAZCA G 1531 A, 170
A Y 4§ HTAST 9 ET &, |EGL F @@
FT fF g F1E gl T § waEn
& gAT, ITLZATE ITH A 7 gS, Al
athAZE 1R FIXOG 1A TZATAAT
gar g foa Y Al aww 3 fAae &
FYfarar gy Srfge wR gdr sifaw ¥
gratgr & | Ha X fraza fyar,
Tt & wegey ¥ oY gardy faear @
TH FIAFE FIN U gH qr agAa & 19
fag ag 5% & 3 Y | ng ggwA TLIq,
AT FIEF T FT 1 ¥R ST § ag
FX TF U HT AE T W HT AT
g fm e A & N grAFfawTd 1
T&TT ¥ FW AT Y, gw N wdige ¥
ggua ey % fom g3 oF Jwg At
51 ¥ g7 ari W@ 1 g oy Qe
T L, @I KGA GgL - -

5t st wga fow o ol
g /T ®q, WU A Fg |
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it dio dio wefag T @ faiw
Y, T & F WA § | Se-ad
qIEvEGT g & & 4 siars gorl
y fody & oFw ol R E T
a8l w® & wary g ¥ 1 af=Fs
TO AIUA & I &7 WA & St
T St & o ww fad ¥ s W
FE g ff e 1 oWy @
& Fgr Gfafzs gear & wg €l
v wnEdTt § 1 3@ & R ¥ few
F AT | TH AR § 39 FFE
qag wEf 8 !

A ey v w9 : qg wod Sg
g3 gfafesa & | s7 71 sfrfeg @
Fy ST TG g

SHR] HARKISHAN SINGH SUR-
JEET (Punjab): Mr. Deputy Chair-
man, Sir, I share the feelings of all
and it is not an issue which concerns
the Tamiliang alone. It is an issue
which concerng all the Indiang and I
feel the statement of the Minister of
External Affairg is very disappoint-
ing. Firstly, because, he has ex-
pressed the feeling of satisfaction
that a climate of confidence hay been
built up when there are four thou-
sand people still in the refugee
camps. One does not know what is
going to be their fate, The problem
remains unsolved. Secondly, Sir, it
has been said that this is an internal
affairs of the Sri Lanka Government.
One can differentiate between the
igsues which are there at Jaffana and
the issues which are there where
direct attacks are made on the
Tamilians of Indian origin. Thirdly,
Sir, he has stated that no responsi-
bility can be fixed about the riots.
Sir, T want to point out... (Inter-
ruptions) I do not want him to
commit to anything. I wag there in
England when Skinheadg attacked
Indians and this is the type of reoly
which was given by the Prime Min-
jster first. But later on she had to
accept it when the whole thing was
made known to her. More than 300
people came from outside and atack-
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[Shri Harkishan Singh Surjeet]

ed Indians. This should not be
stated here. What I want to say is
that it is not correct to say that this
thing started because of all these
things. The basic problem 1is that
there was an agreement between the
two countries. The problem hag re-
mained ‘unsolved since so many
years, There was some agreement
between the Governments of India
and Sri Lanka. What happened to
that? Who is responsible for mnot

implementing that agreement? Their'_

fate is hanging in a balance since a
long time. Today we come to know
that almost one-third have acguired
the citizenship of Sri Lanka, whereas
the fate of two-thirds is stil wun-
decided, according t{o the figures pro-
vided by the Minister of External
Affairs, Who is responsible for that?
What steps have been taken earlier
during all these years to see that
everybody is settled? Secondly,
there are so many persons who are
still stateless. What are steps that the
Government of India is taking about
them, to solve their problem? Then,
what about those who have offered
to acquire the Indian citizenship?
What is the hitch about them? Why
have they not been provided all the
facilitieg to come here, and it the
question of their arrears, provident
funds, other dues, etc., is not settled,
what steps have been taken by the
Government of India in that direc-
tion? You cannot shirk your res-
ponsibility. It  Shrimatj Indjrd
Gandhi at that time, in 1979, could
write a letter, which was quoted
here, in which she said that the
Janata Party Government is going
out of its way to be friendly with
the present Government of Sri
Lanka, when the attacks were on
the Tamilians, when the riots were
there, you cannot now say, you can=
not do anything. You could then
make a written protest in a communi-
cation and you say mow that nothing
could be done today. P would Ilike
to ask the External Affairge Minister
what are the steps that the Govern-
ment propose to take to see that the
agreement is implementeqd and what
are the ateps that the Government
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has already taker, It is not the elec-
tiong alone. It iy this thing. If they
were not statelesy if their citizenship
were determined, the problem would
not have been there to that extent.
What steps do the Government pro-
pose to take to ensure that those who
want to come to India, their provi-
dent fund matters and property
matters are settled? What steps is
the Government taking to settle their
affairs? There are Indian Citizens,
there are' stateless persons. What are
the steps that the Government is
taking? This is the responsibility of
the Government. You cannot say that
thig is an internal affair ot Sri Lanka
because these people are outside the
country. They are Indian citizens.
I tfail to wunderstand how the
the Government of India takes such
a stand. If such 5 stand is taken, it
will not be good for this country.
You are proud of getting thousands
of crores of rupees of foreign ex-
change through the savings of
Indians abroad. They are helping
you. 1f this statement goes to the
Indians abroad that the Government
is not going to take any responsibi-
lity, this will have a very adverse
effect on the Indiang because such a
situation is not in Sri Lanka alone,
but in other countries too such a
situation is developing. If the Gov-
ernment of India does not take a
firm position—it is a very dangerous
situation-—it will lead to lack of con-
fidence among Indians abroad that
there is nobody in India to look after
their interests.

SHR;r P. V. NARASIMHA RAOQO:
Sir, I am afraid, what I have never
said is being imputed to me, I have
said et the very outset that these two
are separate things although we cannot
say that there is no link between
them. The qeustion of repatriation,
what has been done, why more could
not be done, what is proposed to be
done ete., could be discussed in this
House and I am prepared to come for-
ward with al] the information thet
would be relevant, Here we are on a
8phecific issue and that concerns the
roits, So whatever information I have
Placed before the House, is concern-
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ing the roits, and by the way, what-
ever other information I happen to
have, I have placed before the House.
Therefore, I would once again eppeal
to the House that it Hon’ble Members
really want that the main question of
the repatriation process has to be dis.
cussed, I am prepared for the debate
and come with all the figures, But I
have never said that we are not going
to do anything or we are not going to
take any action, Whatever action is
possible, we are taking not only here,
but everywhere. Jn the case of Indian
citizens, I have already said, if they
want to be evacuated immediately,
there are facilities evailable. If the
‘Government of Sri Lanka in some
cases is taking its own time in sorting
out whatever dues are to be paid to
them, that has been one of the pro-
blems. We have been putting pressure
on them through bilateral discussions.
I can also demonstrate by figures it
there is any need or any occesion, that
as a result of the pressure which we
have been consistently bringing on
them, there has been some improve-
ment. For various reasons, that Gov-
ernment has not been able to find
money in g lump sum ty pay to these
people immediately so that they could
go. So, thig question is being looked
into, all these questions are being
looked into and as the hon, Member
said, time is of essence. I understand;
I have myself said that time is of
essence because the term of both the
agreements 1is coming to an end
this year and I have already sub-
mitteg to the House that before the
term ends we are going to find a way
g0 hat there is no gap between what
we do next and the ending of the term,
That is what we are at, at the moment
and the matter is beilng looked into,
MR. DEPUTY CHAIRMAN: We Ho
.to special mentions. Shri Nanda,
REFERENCE TO THE ALLEGED
POLICE BRUTALITY ON THE CON-
VENER OF THE ALY ORISSA STU-

__DENTS ACTION COMMITTEE IN

SAMBALPUR

SHRI NARASINGHA PRASAD
NANDA (Orissa): I am thanktu] te

Action Committee

you for giving me this opportunity
for making a mention of a brutal,
primitive and inhuman act by the
police against y student leader. I am
glad that the Minister of State for
Home Affairs is here and I hope he
will take not of what I am saying.
You will kindly remember that last
year, in the month of September, there
was an agitation by students making
demands, among others, for effective
check on black-marketing, maintain-
ing level of prices of essential com-
modities, gdequate supply of rations to
students in hostels, check on police
excesses ang so on and so forth,

Sir, yesterday 1 got a telegram from
Ashok Kumar Bisi, District Secretary,
Communist Party of Sambalpur, then
Mohammed Mumtaz District Secre-
tary, Lokdal, Bajrabahu Satpathi,
Advocate, Bhagvatnanda, Advocate,
Sambalpur. I just read the telegram
and the meaning will be clear,

“Suresh Kumar Pujari Convenor
All Orissa Students Action Com-~
mittee beaten mercilessly by police
in town police lockup Sambalpur
Orissa Seventeenth Night being ar-
rested under Section 107 CRPC.”

You will kindly see that after the agi~
tation at least, particularly, at this
point of time, there was an atmos-
phere of lull, The atmosphere was
quite calm. Seven students leaders’
had been expelled from the
Gangadhar Mehar Caollege wnd
Shri Suresh XKumar Pujari who
happens to be the convenor of the
Students Action Committee wag a bri-
liant University student, He moved
the High Court when he was expelled
by the College authorities, so that he
may be enubled to prosecute hisz stu-
dies and appear in the examinations.
Meanwhile, he was arrested under
section 107 Cr, P.C,, under the preveha
tive provision of the Criminal Proee~
dure Code. It there had been an¥%
materia]l to arrest him they could
have of course arrested him, Merely
by executing a bond, a person is en-
titled to be released on bail (Time-
beli rings) Sir, I will just mention ons
thing, He wag mercilessly beaten up,



